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THE DEPARTJENT OF COMM-
UNICATIONS ( HRI L. K. GUJRAL) :
(a) Yes, Sir.

(b) General issues pertaming to deve-
lopment of 'I. V. nci-work in the country
were discussed at his Conference. Report,
of the Conferen: from its sponsors is
awaited. Governrent’s policies on various
issues which camr @ before the Conference

were stated by (1 ¢ officers who attended
it.

ANNOUNCEMI NT RE SUPPLY QF
COPIES OF ! TATEMENTS LAID
ON THE FABLE OF THE
LOUSE

MR. CHAIRM AN : I wish fo make a
statement. On i e 2gth April Shri Pitam-
ber Das raised a puiit with regard to the
supply of copies »f Statements which are
1aid on the Table >fihe Flouse by Ministers
in answer to qu:stions. In this connec-
tion I would inv te the attention of Mem-
ders to Parliame tary Bulletin paragraph
2 which is issuel bcfore the commence-
ment of each ses ion of the Rajya Sabha
in which the :-rangements that are
made for the s oply in advance of the
copies of the tatements to Members
are indicated 1. detail. According to
present arranger ents, two sets of state-
ments are placel in the Notice Office,
three sets in the Lobbies and one set on
the Table of the {ouse half an hour before
the commencen :nt of the sitting for
perusal by hor ble Members.  Apart
from this, a copr ol the statement is now
being zupplied to  ach Member or Members
in whose name or names a particular

question Stands in the list of starred
Questions and ept in his seat in the
House.

Besides his, about 15 extra sets
of the statement a-e kept in the Lobby
so that any M: mber who is interested
can obtain a cory therefrom This arran-
gement seems (» be quite adequate to

me, and I do n)t think we need change
it.

SHRI S. D. 1 {ISRA (Uttar Pradesh) -
In this connect on I would like 1o say
something beca e this was discussed
eatlier besides MIr. Pitamber Das raising
it. These 15 (opies which are put in
the Lobby, mest of the time we find
that they are exnausted ; they are inade-
quate. Sir, yor will see that questions
are put here nct only by those Members
in whose names ) hey appear on the Ques-
tions Paper but also others whose names

do not appear against that particular | A3 Al faerar %l
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Question.  Supplementaries arc asked
Sometimes we have to rush through to get
a copy of the statement decause there
are only 15 copics. Mr. Pitamder Das
requested a few days back and it was
also discussed in the last session, if you
might recall. May I submit that there
will be no difficulty if this statement 1S
supplied to all hon’ble Members on the
desk because this is the practice in sc?mg
of the Legislatures in the country °
concede that it means some extra amount,
some extra work. But this wibl famhtaie
our working. You are presuming that
these 15 copies are sufficient. But. Sir,
this number of 15 is too httle. There-
fore, I do not know how you have come€
to this decision that what was quld?d
by the Secretariat on the number of copics
to be supplied is correct. I think you
should reconsider this matter.

MR. CHAIRMAN : I wish again to
point out thal apart from 15 copies men-
tioned by the hon’ble Member, two sets
of the statements are placed in the Notice
Office, three scts in the Lobby and one set
on the Table of the House.

SHRI S. D. MISRA
21—15+2+3+4 1.

It becomes

MR. CHAIRMAN : And each Member
putting the qucstion gets a copy separately
at his desk.

SHRI S. D. MISRA : Excuse me, Sir.
I take it that the average number of per-

sons’ names appearing is three against
each question.

MR. CHAIRMAN : I fully under-
stand that this pracuice has been in vogue

for a very long time. Never before an
objection was raised.

SHRI S. D. MISRA : We did raise it
It is in the proceedings of the House.

It is a question of convenience to the
hon’ble Members.

MR. CHAIRMAN ; These fifteen copies
we started after the objection was raised.
st Wl war aEa (fERr)
sfiwq, AmMA ar gen o aoft g §
Tz §2 ¥ 39 0% @) & 5w g T
21 aga 8 aeew GR § s gl v
A g AR oTaT g AT agg A ged
RN A & qedidd FEAT TR § I
Tafem ¥
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[#fro TREE FETE ITET |

frdgs o fa aga & aTEq FTA 9N
qER ¥ ATHIET @Y §, I A TE
freht 81 gafad ¥ fadw agd M
7z st 2o0ar 25 Sifwtar gay fear
T az aga W | zafauw geEA A
et & gaT # s siffar b=
QuEn @ 3§ Rl 9ar &Y sgfaur A8
AN | Faw Fe AR ULV arTE-
FITgR AT QMW W GAMEAT |

sy gd@o o = : =, a7 I
argax fera faar #3 & @t T S
Ity #7 FET @ 9 q39 TIHTE ¢
yifaT a9 @igadeesd gAr e A fad
FAR AT ®F g FT AT | AN
AFafme 3z fwad & S 2 al
fag fafre &1 5@ T 979 33
qrrfe & aoens 39| qmET A% fag
aremr arm =ifeg i faaw ger o
FrgT g 9% fan 999 & 99T ) rfuat
arfy arfed | Tw A *r gfaar #vew
i #T W & #Wifs yeAEr a1 9gh aF
ey F@TEE aga 9 @R 4R
M O T FEEE AG g AR
foed oo & oo @ &Y faerar
& | Hfea agl aF Sl 37 g9 , 4 957
REA BIETE T § HT T TG IAR
gzl =rgal &1 waT 25 & arfeai
730 @ TEA FEA A G 6T
feama @ri 0 zafaw & wward fa
zg fama 9 AT A€ fq=T BT

i gumfa : 3™ A 3TQ BT A @
7€ f& faad Arav g g S Tr & qar
F aqx ¥ wea adw ¥R uwas &
ar 6T IETEET W | 240 AW
A T owarer § fegaed agr am

SHRI BHUPESH GUPTA (West Ben-
gal) : To improve the position, I say, Sir,
that even if 240 copies are not made availa-
ble, 1 suggest one set of papers to be put

on every Bench so that one need not look
cor it at other Benches.

—
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SHRI DAHYABHAI V. PATEL (Gu-
jarat) . Raise it to so.

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA) : I am
really not able 10 undersiand the difficulty
comung in the way of supplying statements
to all Memders. After all, we are not
asking the Secretariat of the Rajya Sabha
to supply us copies. The statements are
prepared by the Ministries, and it should not
not be difficult for them to supply as many
copies as the number of Memders here.
You asked a questien whecher all to us
are in eresied in a particular siatument
relating to a quesion. Many papers
that you are pleased to circulatc to us
aretonointerestio us. Pe.sonally speaking
1 am not imerested in gong througn all
of them ; yet 1t is a duty cast upon the
Secrctariat, as it should be a duty cast
upon the Ministry concerned, to make it
available to every Member. That is
my humble submission. We may take
interest or we may not take interest. But
in the interests of the efficient functioning
of the house and for enabling Members
to discharge their duties efficiently, it is
necessary that this duly is cast on the
Ministry itself to make available as many
copies as there are Members in this House.
We are not asking your Secretariat to do
it. We are not suggesting anything
which will increase the burden of your
Secretariat. We are only asking the
Ministry to do it. It is their duty 1o do
it in order to enable Members discharge
their duties efficiently.

MR. CHAIRMAN : What is the view
about Mr. Bhupesh Gupta’s suggestion ?

SHRI M. M. DHARIA (Maharashtra) :
Sir, on a point of order. My first objection
is if we are to discuss the procedure and
functioning of vour Secretariat, I feel
that such discussion should first take
place in your Chamber instead of wasting
the time of the House. Now that the topic
is open, I would like to submit that
since the day the Secrctariat has started
putling ennugh copies on the table in
the lobby, in my experience, I have not
felt any difficulty in getting a copy from
the lobby. This is my experience. I
am one of those Members who, as far
as possible, take all statements which
are placed there in the lobby everyday.
And my experience I have put before you.
If it is the experience of some Members
that they had any difficulty, some more
copies can be placed there in the lobby.
But the only difficulty that I fourd was
that all the papers are placed on one table
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and so they are not1 1 crder. Instead of that,
I suggest that sc me proper bench is
put there in the obby 8o that vari-
ous papers can ¢ placed on it in a
proper order and it will certainly [acilitate
Members. I may submit also that if
fifteen copies are not sufficient and if
that is the exper ncc of Members, cer-
tainly some add tional copies can be
put there. But t, say that 240 copies
should be arrang d will create compli-
cations because il you demand that each
Member should e given a copy, then,
we will not get ap-to-date information;
till the last moment the Minstries are
engaged m colic tng information and
gwving informatior and if 240 Members
are to be served wi 1 «opies, then, narurally
the .ime at their « oposal is cut down and
here we shall b L he sufferers. If we
want up-to-date i formation, then, T feel
that the Ministri-s also should be given
enouch time. S¢ f fifteen copies are
not sufficient, s me more copies can
be put there.

Secondly, I wo id like to submit that
if such matters a e to de discussed, they
should be discuied ir your Chamber
and we should n t waste the time of the
House. .

MR. CHAIRMAN : All right.
Calling-Attention ...

Now

SHRI BHUPL H GUPTA : Sir, on a
point of order. This point of order
relates to the text of this Calling-
Attention notice. Sir, here many of us
from different 7arties individually and
collectively gave notices for the cal-
ling-attention aid we have all been
lumped together and a kind of formula-
tion has been niade here ... (Interruptions)
I believe it is aot the formulation ex-
pected to be giv:n here. The wording of
my notice was omething else, but here
we find a formu'ition, a wording which
we mnever use. 1 can understand if,
anything is edi':d But here we find,
¢, ..Governmen of India’s attitude to-
wards the Indoiesian proposal for con-
vening a confer nce of Asian mnations to
consider the Cambodian issuc’. The
calling-attention wnotice that we gave
never contained 'his reference to Indonesia
in this manner. Then why should T be
associated with it in this way ? 1 do
not mind if an- other Member gives it.
Let it be in his ..ame. Why should I be
associated with . calling attention [ormu-
lation of this .ind ? Therefore, Sir, I
understand the difficulty and I am not

[ 1 MAY 1970]

laid on the Table 102

questioning the bona fides of the attempt
tolump them together. But certainly I
would not like to be associated with a
formulation, with a wording, which
gives an entirely opposite look which is
offien opposite  understanding. There-
fore insuch cases may suggestion for the
future would be, let allthe calling-attention
notices be subject to your admission and
a3 they come, let them be taken...(In-
terruption) That I do not mind. But do
you think that my friend, Mr. Dahyabhai
Patel, and we shall agree on anything
on earth in matters like this ? I do not
mmnd his giving a notice with whatever
wording he likes. (interruptions) This
is a very wrong procedure, just to save
time or perhaps paper or some other
difficulty. Let 1t not be like thats The
calling-attention notices must also reflect
to some extent an indication of the view-
points of the various Members, of the
different shades of opinion, in the House.
This is my request to you for future.
You consider it for future. Therefore,
I would like to make it clear that I should
never be associated with a reference to
this Indonesian proposal. Now that you
have accepted it and admitted it in
this form, let the discussion go on, let
the discussion take place, taking the
Cambodian issue as the matter of dis-
cussion,

SHRI A. P. CHATTER]JEE
Bengal) : Sir, our party also dissociates
itself from this formulation, *....Governe
ment of India’s attitude towards the
Indonesian proposal! for convening a
conference of Asian nations to consider
the Cambodian issue”’. OQur calling-atten-
tion notice was to this effect. It was
directed against the massive intervention
of the American soldiers, the mass murders
of the South Vietnamese in Cambodia
by the forces of Cambodia at the instiga-
tion of the American soldiers. That was
our calling-attention notice.  Therefore,
as far as this portion is concerned, we also
dissociate ourselves from this particular
point.

SHRI BHUPESH GUPTA Sir, in
future you had please not admit our
calling-attention notices. But we would
not like this kind of a thing to be done in
future. In the calling-attention notlice
if you think that the subject-matter is
mmportant, the language is parliamentary,
you will be good enough to admit 1t.
But I think there should not be any attempt
to introduce a kind politics in the matter
of its formulation to wipe out...

{(Interruptions)

(West
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_MR. CHAIRMAN : No, no. This is not |

arr.

SHRI BHUPESH GUPTA : When it
comes to China or some other country
everything in a virulent language is
expressed, but the moment it comes
to America, the wording is such that it
is watered down.

MR. CHAIRMAN : This is not fair
Mr. Bhupesh Gupta. No, no. It is not

not fair to say that.
(Interruptions)
SHRI BHUPESH GUPTA Then,
what is fair ? Yes, I do maintain it and

I will prove this.
MR. GHAIRMAN : No, no.

SHRI BHUPESH GUPTA I will
come to your Chamber and prove it.
I do not want a debate here on this.

SHRIMATI  PURABI MUKHO-
PADHYAY (West Bengal) @ Mr. Chair-
man, I want to say something.

(Several hon. Members stood up)
MR. CHAIRMAN : Please let me

ge on with the business before us. If
you will take the whole time of the House
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with your points of order, we will not
be able to do anything.

SHRI BHUPESH GUPTA : I saw
vesterday. . . (Inferruptions) . . . “Soviet inter-
ference in the internal affairs...”

MR. CHAIRMAN : Please sit down,
Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA : Whether it
is an interference or not in the internal
affairs of India. is a matter of opinion.
(Interruptions)  Sir. I say things after a
study. I can come and prove these

things in your Chamber. when it comes to
America . ..

MR. CHAIRMAN : Iti<alla different
thing. Please sit down, Mr. Bhupesh
Gupta. This question is a different thing.

(Repeated  interruptions by Shii  Bhupesh
Gupta)

You do not allow the work to go on. I
have taken the responsibility of editing
jt. If there arc fifteen or twenty notices

to a maiter of urgent
tublic importance
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coming to me in differenent languages,
represcnting different aspects, I cannot
allow fifteen or twenty calling-attention
motions on the List of Business. I have
got to collate and put down some general
language which would cover the points
of view of all those who have given the
calling-attention notices. .,

SHRI BHUPLESH GUPTA
Sir, are you saying ?

MR. CHAIRMAN : Will you please
listen to me ? Do not interrupt me like
this.

What,

This is the method which my office
has been adopting and I would request
honourable Members to try and appreciate
the difficulty in which the office is put.
When there are a large number of notices
of motions there is difficutv. And in
case anybody’s point of view is not covered
by the general language, then alone can
there be any ground for a complaint.
The language used here covers all the points
of view, of this side or of that side.

Now let us proceed with our business.
Mr. Dahyabhai Patel.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
TMPORTANCE

Latest DEeveLoPMeNTS IN CAMBODIA

SHRI DAHYABHAI V. PATEL (Gu-
jarat) : Sir, I beg to call the attention
of the Minister ot External Affairs to the
latest development in  Cambodia and to
the Government of India’s attitude towards
the Indonesian proposal for convening
a conference ol Asian nations to consider
the Cambodian issue.

THE DEPUTY MINISTER
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : Sir, the Government of India
are gereatly concerned about the recent
developments in Cambodia. The House
will recall that demonstrations took place
in Phnom Penh on 11th March, 197e.
The demonstrators objected to the presence
in Cambodian territory of forces of
DRVN and PRG. This was followed
by a resolution adaepted at the joint session
of the National Assembly and the Council
of the Kmngdom of Cambedia expressing
support for the demand that Government
take urgent and timely measurss to defend

IN

the territorial integrity of the country



